
 on  Bills  introduced

 {Shri  Ram  Kishen  Guptal
 a  Bill  further  to  amend  the  Indian
 Penal  Code,  1860.

 ts
 अब,  Deputy-Speaker:  The  question

 “That  leave  be  granted  to  in-
 troduce  a  Bill  further  to  amend
 the  Indian  Penal  Code,  1860.”

 The  motion  was  adopted.
 Shri  Ram  Kishan  Gupta:  I  iintro-

 duce  the  Bill.

 REPRESENTATION  OF  THE  PEO-
 PLE  (AMENDMENT)  BILL*

 (Amendment  of  section  77)

 ओ  यशपाल  ह  (देहरादून  ):  श्रीमन्  मैं
 अस्तिव  करता  हूं  कि  लोक  प्रतिनिधित्व
 अधिनियम,  1951, में  आगे  संशोधन  करने

 जाले  विधेयक  को  पेश  करने  की  अनुमति  दी ।

 Mr,  Deputy-Speaker:  The  question
 is:

 “That  leave  be  granted  to  intro-
 duce  a  Bill  further  to  amend  the
 Representation  of  the  People  Act,
 1951.”

 The  motion  was  adopted.

 at  arma  fag  :  मैं  विधेयक  वस्तुत
 करता  हूं।

 PROHIBITION  OF  MANUFACTURE
 AND  IMPORT  OF  HYDROGENAT-
 ED  VEGETABLE  OILS  BILL*

 भी  यशपाल  सिह  (देहरादून) :  में
 प्रस्ताव  करता  हूं  कि  भारत  में  उद् जनित
 वनस्पति  तेलों  के  निशान  तथा  आयात  के
 निषेधक का  उपलब्ध  करने  वाले  विधेयक  को

 वेश  करने  की  अनुमति  दी  जाय v
 Mr.  Deputy-Speaker:  The  question

 is:
 “That  leave  be  granted  to  intro-

 duce  a  Bill  to  provide  for  prohibi-
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 tion  of  manufacture  and
 of  hydrogenated  vegetable  oils  in
 India.”

 The  motion  was  adopted.

 wht  बाल  कह  :  मैं  विधेयक  को
 प्रस्तुत  करता  हूं  ।

 HIRE-PURCHASE  BILL*

 थी  यशपाल सिह  (देहरादून)  :  सन,
 में  अस्तिव  करता  हैं  कि  वस्तुओं  को  किराया-
 खरीद  संबंधी  विधि  में  संशोधन  करने  वाले
 विधेयक  को  पेश  करने  की  अनुमति  दी  जाय  ry

 Mr,  Deputy-Speaker;  The  queation
 is:

 “That  leave  be  granted  to  intro-
 duce  a  Bill  to  amend  the  law
 relating  to  the  hire-purchase  of
 goods.”

 The  motion  was  adopted.

 भी  यशपाल  सिह  :  मैं  विधेयक  पेश
 करता  हूँ।

 PAYMENT  OF  WAGES  (AMEND-
 MENT)  BILL?

 (Amendment  of  sections  1  and  15  and
 insertion  of  new  section  15A)

 Shri  S,  ए.  Samanta  (Tamluk):  I  beg
 to  move  for  leave  to  introduce  a  Bill
 further  to  amend  the  Payment  of
 Wages  Act,  1936.

 Mr.  Deputy-Speaker:  The  question
 is:

 “That  leave  be  granteg  to  intro-
 duce  a  Bill  further  to  amend  the
 Payment  of  Wages  Act,  1986.”

 The  motion  was  adopted.
 Shri  Ss.  C.  gamamta:  I  introduce  the

 Bill.
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